
308l Motion re: Twelfth Report 
of Committee on Private 

Members* Bills and 
Resolutions

[Shri Altekar]
It is a small and non-controversial 
matter, Sir, and the only question is 
the allotment of time with respect to 
the resolutions that have been tabled 
for the day.

The resolution of Shri R. K. Chau- 
dhuri regarding the financial aid to 
Assam for the purpose of repairing 
damages caused by floods, was allot­
ted half an hour. Shri R. K. Chau- 
dhuri was on his legs for about two 
minutes and 28 minutes remain to go. 
So, there remain two hours and two 
minutes for the rest of the resolu­
tions, and the Committee, in consulta­
tion with the sponsors of the resolu­
tions who were present, discussed 
these resolutions and according to 
their importance and the suggestions 
that were made by the sponsors them­
selves, has allotted time as follows:

Time for Shrimati Tarkeshwari 
Sinha’s resolution regarding ap­
pointment of Hindi Law Commis­
sion—one hour.

Then, there is the resolution regard­
ing security of services of Govern­
ment employees, by Shri H. N. 
Mukherjee. 2i hours have been allot­
ted for it. For the last Resolution 
regarding increasing the capacity of 
the shipyards, by Shri Raghunath 
Singh, 2 hours have been allotted.

This is the time allotment that bai 
been made, and I would beg of this 
House to adopt this Report
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is:
Mr. Depaty-Speaker: The question

“That this House agrees with 
the Twelfth Report of the Com­
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 22nd September, 
1964.*»

The motion was adopted.

RESOLUTION RE: FINANCIAL AID 
TO ASSAM FOR REPAIRINa 
DAMAGES CAUSED BY FLOODS.
Mr. Depaty-Speaker: The House

will now take up further considerd- 
tion of the following Resolution moved 
by Shri R. K. Ohaudhuri on the 10th 
September, 1954, namely:

**This House is of opinion that 
a sum of Rupees two and a half 
crores should be immediately 
placed at the disposal of the 
Government of the State o f 
Assam as aid for the purpose o f 
repairing damages to public and 
private properties including roads, 
bridges and private and public 
buildings caused by the devastat­
ing floods of this year in the State 
of Assam and for rehabilitation 
of the flood affected people.”
Shri R. K. Chaudhuri was in pos­

session of the House, and he will 
continue (his speech.

Shri B. K. Chaudhorl (Gauhati): 
Would you extend the time a little 
beyond half an hoiu:?

Mr, Depaty-Speaker: For how long? 
Are there any others to participate 
in this discussion?

Dr. Bam Subhag Singh (Shahabad 
—South): Yea.

Shri B. K. Chaudhuri: I have taken 
only two minutes.

Mr. Depaty-Speaker: He can take
his full time. How much time does 
the hon. Minister want for his reply?

The Depaty Minister of Finance 
(Shri M. C. Shah): About seven
minutes.

Mr. Deputy-Speaker: The hon.
Member Shri R. K, Chaudhuri may 
take fifteen minutes.

Shri B. K. Chaadhari: Two minutes^ 
time is taken by one even in lifting 
himself from his seat.

Mr. Depaty-Speaker: Wo shall
ignore those two minutes.

Shri B. K. Chaadhari: I do not wish 
to take a long time, like many of my



3083 Resolution re: 24 SEPTEMBER 1954 Financial Aid to Assam 3084
for Repairing Damages 

caused by floods 
of the great Brahmaputra itself seem­
ed so kind to the party which had 
visited the place even at the risk of 
danger.

younger colleagues. Assam has felt 
overwhelmed by the great sympathy 
and by the kindness shown not only 
by the hon. Prime Minister  ̂ and his 
colleagues, but by the Members of 
this House, some of whom had taken 
the trouble of visiting the State and 
seeing our woe and misfortune. I 
would like to express on behalf of 
Assam our appreciation of the same 
in this House, The people in my 
State have been deeply beholden to 
the Government for the clear state­
ment which was made by the hon. 
Minister the other day in the Rajya 
Sabha to the effect that everything 
that is possible will be done to save 
the town of Dibrugarh, and that Gov­
ernment will willingly accept any 
co-operation which they may get from 
the people of that locality and the 
other localities as well.

Dibrugarh is a beautiful and pros­
perous town. It is the business 
centre where the State Government 
and the Centre get a large bulk of 
their revenues in the shape of excise 
duties on tea and petrol. This is now 
being swept away by the floods. 
Those like my hon. friend Shri H. N. 
Mukerjee and others, who have seen 
the catastrophe with their own eyes 
must have been awe-struck by it, by 
the great and mighty Brahmaputra 
sweeping everything before it. The 
place where the hon. Prime Minister 
stood was being crumbled away 
under his very eyes, and it seemed 
as if the river had tamed its stride 
for the time being, only to save the 
Prime Minister from being swept 
away by the dangerous current which 
it had at that time. Those who have 
not seen it may get an idea of it, if 
only they would go and see the 
cinema and have an idea of the eros­
ion of Dibrugarh. The very place 
where the Prime Minister was stand­
ing and seeing the site from was 
swept away the next moment. It was 
as if the tide of the river was tamed 
only to give an opportunity to the 
Prime Minister for leaving the seat 
of danger. I hope I will not be 
supposed to imitate the courtiers of 
King Canute, when I say that the tide

[P an dit  T h a k u r  D as  B hargava  
in the Chair]

But I am very vitally and personally 
interested in the town of Palasbari. 
It is not a town in the limelight. It 
is an ancient rural town inhabited 
by hard working peasantry and some 
small businessman. That town was 
also on the clutches of danger. It is 
still being cut, and the whole place is 
being threatened with the danger of 
being swept away. My constituents 
have written to me to say, ever since 
you had gone to Delhi, we have not 
heard anything about Palasbari, we 
hear a lot about Dibrugarh and other 
places, but nothing about Palasbari. 
It is as if Palasbari has gone into 
oblivion. Some of them perhaps 
think that retributive justice has 
caught hold of me, and I might have 
been swept away, and that is why 
none of my voice about Palasbari has 
been heard so far.

Palasbari can yet be saved in its 
entirety, if Government will devote a 
little time and energy, and take the 
co-operation of the hard working 
peasants ^^o are nearabout and are 
prepared to do everything that is 
possible to save the town. If that 
could be done, this town can still be 
saved. It is not merely the value of 
the mandirs or temples, the godowns 
and the beautiful buildings with 
which we are concerned, but even 
private properties have been swept 
away. Palasbari is a trade centre. 
It is practically the only depot of 
Assam's silk; andi and mogha and 
other varieties which are manufac­
tured in Assam, are disposed of in 
this market-place of Palasbari, which 
sits twice in a week. It is the nerve- 
centre of the entire business of the 
Dibrugarh District. Besides Palas­
bari is the beautiful and small town 
of Sualkochi, where silk is manu­
factured by handlooms on a very 
large scale. In the interests of those 
who live by marketing in Palasbari^
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and in the interests of those who take 
food and other things to Palasbari 
and make them available to the peo­
ple of Palasbari, and in the interests 
of the entire South Kamrup, I feel 
that this town should be saved.

What is more dangerous from the 
point of view of the Central Govern­
ment is that the national highway 
passing through this place is now 
nearly on the brink of the river 
Brahmaputra. If this highway is 
swept away, then the entire South 
Kamrup will be swept away, and the 
aerodrome of Gauhati which my hon. 
friends have seen will also vanish in 
no time. Therefore, I would appeal 
that all attention must be given to 
Palasbari immediately, because that 
can yet be saved.

So far as long-range measures are 
concerned, this resolution has no­
thing much to do with them. What 
I want is that the three hundred 
families or so— it is not a large number 
—who have been rendered absolutely 
homeless, should be rehabilitated. 1  
regret to say that in spite of the 
sympathy shown by the State Gov­
ernment as well as the Centre, very 
little has been done for Palasbari as 
yet. A  great deal more has to be 
done, and done immediately. I am 
not demanding any large sum for the 
re-setting up of the Palasbari town, 
for the protection or preservation of 
the market-place, and for the rehabi­
litation of the flood affected people. 
I am asking for a sum of only Rs. 20 
lakhs to be earmarked for the town 
of Palasbari. If this amount could 
be given, the whole town of Palasbari 
could be saved, and the people will 
be grateful.

This is a very small amount com­
pared with the crores of rupees you 
shall have to spend to rehabilitate 
and also to protect these flood-aflPect- 
ed places in future. This is a very 
small amount I am asking, and I am 
asking for this amount with the hope 
that it will be Immediately made 
available and spent for Palasbari and

that Government will see that it ia 
actually spent—not merely granted 
on paper, but actually spent.

Sir, I do not wish to dwell at very 
great length on this. The sympathy 
of this House and the sympathy o f  
the people throughout India is un­
mistakable. We know it. We ap­
praise it in its proper value and w e 
are grateful to the country and to the 
nation for that. But I want prompt 
and speedy action. I had suggested 
the other day that one of the hon. 
Ministers of the Cabinet should be 
near the flood-affected places of Assam 
and he should be in a position to 
give directions on his own responsi­
bility, to see that the work is exe­
cuted. The danger with which we 
are beset is indeed very great.

r«T iW Vr ^  ^
it ^  it 

^  f  I an^ r»n^ ^

ajTO l̂ aiT I? atf? 
aift f s mi v n r  f  atf? y i r  HNmm

ffvji 3ITOT fsmns f  hi>
^  aift Twrf I

Hlfiflui ^  anft  ^  f a RT t  ariV

^  it i 
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Mr. Chairman: Resolution moved:
*This House is of opinion that 

a sum of Rupees two and half 
crores should be immediately 
placed at the disposal of the Gov­
ernment of the State of Assam as 
aid for the purpose of repairing 
damages to public and private 
properties including roads, bridges 
and private and public buildings 
caused by the devastating floods 
of this year in the State of Assam 
and for rehabilitation of the flood 
affected people/'

Now, as regards amendments 
Nos. 1, 2, 5 and 6 are not
moved as the hon. Members in 
whose names they stand are absent. 
As regards amendment No. 7, it is out 
of order. So none of the amendments 
is moved.

Shri D. C. Sharma (Hoshiarpur): I 
endorse every word of what my 
learned friend, Shri R. K. Chaudhuri, 
has said. Assam is not for me only 
a geographical expression. Palasbari 
is not for me a dot on the map of 
India. Dibrugarh is not for me merely 
one of the districts in the sub-con- 
tii^nt of India. I was one of those 
persons who visited these places in 
the company of our Prime Minister.
I still remember Palasbari, and I saw 
Palasbari being eaten into by the 
Brahmaputra. My friend, Shri R. K. 
Chaudhuri, was also there, and I am 
glad that he is here in our midst to

plead the cause of Palasbari. T
witnessed the tragedy~if I can use* 
that expression—of Dibrugarh. One* 
evening I went there and I saw 
beautiful villa-like house. The next 
morning I went there and I found 
that the house had disappeared. 1 
saw that the Brahmaputra was eatinc 
into Dibrugarh continuously, insidi* 
ously and persistently. Of course, I 
would have been very happy if my 
friend had not pleaded only the cause* 
of Assam, but also pleaded the cause 
of Bihar and Uttar Pradesh. I think: 
all these States—Bihar..........

Mr, Chairman: The amendment re­
lating to Bihar and other States has: 
ibeen held to be irrelevant. So I w ill 
request the hon. Member to speak oHi 
the Resolution.

Shri D. C. Sharma: All right. You: 
have said that if I make any observa- 
itions on Uttar Pradesh and Bihar,, 
they would be irrelevant. I, there­
fore, do not want to go into the tragic* 
happenings in those States. But I 
must say that Assam has been the 
worst hit of all these States. There­
fore, if we can understand the misery 
of Assam, we can enter into the- 
misery of all these other States also.

I will not go into the details of the 
,case. Our Home Minister made a. 
statement on that subject. Our Minis­
ter of Planning, Irrigation and Power 
made a statement on that subject 
There was a full-length debate odm 
flood control in this House. I do not. 
want to repeat all those things. But 
I must say that a great deal of damage 
has been done in Assam to public and. 
private property. I had a talk with 
several persons at Dibrugarh. I alsO' 
had talks with several persons at 
Palasbari. All of them put me one 
question—they were persons who did 
not belong to the wealthy class— 
‘What will happen to our houses?
Our houses are gone. How shall we- 
be able to put up our houses?' I said: 
‘The State will look after you. The 
Government of India will look after 
you and you need not be afraid*.
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This damage to property is there. 

"There were so many bridges which 
ixad been built; so many bridges have 
Q>een washed away now; so many 
Toads have practically disappeared. 
.All these things are there. Now, I 
(think that this is something which is 
very ruinous ior these persons. Not 
•only that. There has been terrible 
^damage to what you may call public 
property. My friend, Shri R. K. 
<Jhaudhuri, will bear me out when I 
say that there was a circuit house at 
Dibrugarh. That circuit house was 
a beautiful building. I must say I 
liked the building, as I also like the 
people of Assam. That circuit house 
was washed away. Thank God that 
the new circuit house in which we 
were put up was able to stand the 
test. I do not know what has hap- 

"pened to it by this time. I think it still 
*«tands.

Therefore, I think that the Govern­
ment should deal with this problem. 
It is a three-fold problem. In the first 
place, there is the problem of the 
public property as well as the private 

property. I think the Government 
'Should be very generous in building 
up not only public property, but in 
giving grants to those citizens of 
India whose property has been washed 
away or whose property has been lost 
^ n  account of the floods. The second 
thing is that the means of communi­
cations, which were already very in­
adequate in Assam, sihould be res­

' tored.
I do not only think of the old com­

munications which should be restor- 
'«d. I say that new means of com­
munication should be there in Assam 
so that people do not suffer. At the 
;same time, I say that something 
should be done so far as flood con­
trol is concerned.

I have listened to the statement 
rmade by the Minister of Planning. 
"But I would say that the gap between 
^ e  stage and the other should be 
^shortened; the gap between the first 
istage and the second stage and the 
gap between th« second stage and the

third stage should be shortened as 
much as possible.

I received a letter the otjier day 
from the citizens of Dibrugarh. They 
say in that letter that Dibrugarh 
should not be removed from the 
present site and that something 
should be done to keep Dibrugarh 
there. I endorse the suggestion of 
those citizens. I endorse the sugges­
tions of the citizens of Palasbari. I 
say that speedy, generous and eco­
nomic relief should be given to the 
people of U.P., Bihar and West 
Bengal. I wholeheartedly support 
the resolution which has been moved 
so feelingly, so emotionally and so 
eloquently by my learned friend Shri 
R. K. Chaudhuri.

vpmh fw
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*pFfhnaf IBT OTRRT «BTHT f,
(flurft airaw ?T5?r ^  ^  *T?ff

»f ?<T?n, ^  »i»TT5r 3(f? %o tfto 
^  n̂fH5T îTT̂  ^  emrznrm f  r̂t*?

«PT  ̂ ^Trqr ^
^  <TT^ ^  atft *1*^ sjRra-rtvm 

«n ’Tsn̂ r s ii' ^  <rnT 
?n^ ^  ..........

Mr. Chairman: This amendment
has been held to be out of order. The 
hon. Member must not expatiate on 
that.

«ft «fto ir^ o  m n ih r : ^  3RT5r <»rt

^  w t n  ^  I c;
fl̂ iiivprh ^  yvT,
IWNnr i f  »rai ^an «n I
3ffvr«R !T ^  3it <hr f
W e ' B̂y?n c; afft stm  ^rm  t, f«i5 
?ir«n   ̂ «iraf ^
ttrM  atft r*Trrt wvvfrrf ^  ^
fOT apVrft I «w *WJ ^
iti<f^ »ft I

Shri M. C. Shah: Mr. Chairman, I
must confess that I find some diffi­
culty in dealing with this resolution 
because there is no difference of opin­
ion between the Government of India 
and the mover of this resolution in 
providing adequate assistance to those 
States which are affected by the 
fk)ods. As a matter of fact, if I may 
be permitted to say so, this exhorta­
tion contained in the resolution is 
unnecessary and belated.

Hon. Members of this House know 
very well from the answers given to 
questions with regard to these  ̂ mat­
ters, how a uniform pattern of assis­
tance has been adopted by the Central 
Government. As a matter of fact. It 
is our misfortune that Assam is not 
the only State that is affected but 
there are Bihar, U.P. and West 
Bengal also. Hon. Members will 
agree that there ought to be a com­
mon pattern of assistance and that 
common pattern is this. We have 

• already made it clear that finance will
433 L.S.D.
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not stand in the way of the relief 
and rehabilitation in any of the States. 
We have agreed to meet half the cost 
of expenditure on gratuitous relief, 
which will include infructuous ex­
penditure on the provision of works, 
in doles and other reliefs so long as' 
it does not exceed Rs. 2 crores. We 
have agreed to remit three-fourths of 
the expenditure in excess of this 
figure. We have also agreed to assist 
the States by giving as loans half the 
expenditure on test and other relief 
works. We have promised to facili­
tate the liquidation of any invest­
ments held by the States for meeting 
the essential expenditure by agreeing 
to purchase the securities. We have 
also given the assurance that the 
resources of the State Governments 
compelled to be diverted to meet this 
unexpected catastrophe should not be 
allowed to affect their plans of 
dcvelopmejjt by agreeing to lend to 
them for meeting the expenditure on 
development schemes a sum equal to 
thiat which they have been compelled 
to divert from their current revenues 
and investments for flood relief. 
Taking the picture, as a whole, no 
State will find its essential relief and 
development plans at this stage held 
up for want of funds.

I will refer to the specific case of 
Assam. The latest estimate of the 
requirements for Assam this year, 
arising out of the floods, have been 
taken by the State Government at 
Rs. 400 lakhs, Rs. 20 lakhs of gratui­
tous relief, Rs. 220 lakhs for roads and 
buildings, Rs. 100 lakhs for rehabili­
tation, Rs. 10 lakhs on test and relief 
works and Rs. 50 lakhs on agricul­
tural loans. Und^r the general 
formula mentioned just now by me, 
the Centre has agreed to give half 
the expenditure on gratuitous relief 
as a grant—that is, if expenditure 
thereon will be less than Rs. 2 crores, 
half the expenditure will be borne by 
the Centre and the rest will have to 
be met by Assam and this Rs. 50 lakhs 
for agricultural loans will have to be 
met from its own resources.

Assam has now an Investment 
Reserve of Rs. 3*5 crores on which
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she can fall back. Assam will also 
get, in due course, a loan equal to 
what she has had to divert from her 
resources for meeting this expendi­
ture.

Therefore, it will be seen that 
the Government of India have already 
promised all those States which are 
affected by flood that finance will not 
stand in helping any of these relief 
and rehabilitation schemes and also 
the development schemes under the 
Five Year Plan.

In Bengal also, the same position is 
there. I would not narrate anything 
about this. Looking to this common 
pattern of assistance to be given to 
the States, which I have already indi­
cated, I hope my hon. friend will not 
press this resolution and will with­
draw it.

Shri R. K. Chaudhuri: I wanted an 
assurance that, as was done in the 
case of Dibrugarh, Government would 
also take necessary measures to pro­
tect the town of Palasbari. Actually, 
so much amount has been spent and 
at this stage the Government of 
Assam may not agree to take a loan; 
they want a grant. I would also like 
to know what is the decision of the 
Flood Control Board which sat 
recently, so far as Palasbari and 
Dibrugarh are concerned.

Shri M. C. Shah: As I have already 
stated, these estimates are submitted 
by the State Government. The 
Centre has a common pattern of 
assistance to the States of West 
Bengal, U.P. and Bihar, and, accord­
ing to that common pattern, -we are 
prepared to give any assistance that 
is required.

Shri R. K. Chaudhuri; In view of 
what I have heard and with much 
greater hopes, I beg leave of the 
House to withdraw the Resolution.

3094

(4 P.M.
RESOLUTION RE: APPOINTMENT

OF A HINDI LAW COMMISSION

The Resolution was, by leave, 
drawn. tr ith -

^  3irr c;

aiRti ^
31  ̂ ^  iTRmr
^  HUT# t

Sir, I beg leave of the House to in­
troduce the Resolution.

Mr. Chairman: The hon. Member 
wants to speak subsequently?

Shrimati Tarkeshwari Sinha: I just 
ask for leave to introduce my Reso­
lution.

Mr. Chalrmaii: There is no question 
of leave; the hon. Member caa move 
her Resolution. » ^

♦
“This House is of opinion that 

the Central Government should 
immediately appoint a Hindi Law 
Commission consisting of Hindi 
and Sanskrit scholars including 
members of the bar and the bench 
to prepare authoritative Hindi 
texts of all the Central laws.”

*N  anprr totit
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